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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI
O.A. NO. 575 OF 2022
IN THE MATTER OF
Nand Kumar Thakur. ... APPLICANT
VERSUS

The State of Bihar &ors.. .... RESPONDENTS

FACTUAL AND ACTION TAKEN REPORT ON BEHALF OF JOINT
COMMITTEE CONSTITUTED VIDE ORDER DATED 18.07.2022
PASSED IN O.A. NO. 430 OF 2022.

I, S. Chandrasekhar, aged about 44 years, Son of Mr. S. Subramani, residing at B-
202, Amarkunj Apartment, Vivekanand Marg-Patna-800013, do hereby solemnly

affirm and state as follows: -

1. That I am posted as Member Secretary, Bihar State Pollution Control
Board, Patna and as such I am well aware of the facts and circumstances of
the present matter. I am competent and duly authorized to swear the

present affidavit.

2. That the instant matter has been registered as an original Application on a
letter written by the applicant to the Hon’ble Tribunal that M/S Bhagwati

Rice Mill, is causing pollution by emitting fly-ash and Smoke and
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discharging hot water which is causing damage to fruit bearing trees and
agricultural crops and also causing health problem to the resident of

locality.

. That the instant matter was last heard on 07.09.2022 when the Hon’ble

Tribunal was pleased to constitute a joint committee comprising of District
Forest Officer, State PCB & District Magistrate, Supaul to undertake site
visit and look into the grievances of the applicant and verify the factual
position and file a factual and action taken report. The State PCB was

made nodal agency for coordination and compliance.

. That pursuant to passing of the order State PCB vides its Memo No. 3058,

dated 28.09.2022, fixed the date of site visit on 10.10.2022 at 11:00 a.m. the

following members/officers of the joint committee undertook the site visit:-
(a) For District Magistrate, Supaul, Additional Member

Collector, Supaul.

(b) Bihar State Pollution Control Board through Sri S.N. Member
(Nodal Agency)
Thakur, Regional Officer, Purnia.

(c) Divisional Forest Officer, Supaul, Member

(d) Civil Surgeon, Supaul

(e) District Agricultural Officer. Supaul
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(f) Assistant Director, Horticulture, Supaul
On site visit, the joint committee found that the unit M/S Maa Bhawani
Rice Mill was closed in light of ‘Direction for Closure’ issued by the State
PCB vide its memo no. 2532, dated 03.08.2022. The unit in question is a Par
Boiled rice mill having capacity of 8 ton/hour. The complainant informed that
he was having a parcel of land adjacent to the unit in which the discharges were
being discharged by the unit, however he has sold the said land to the unit and
as such he is no more concerned with the unit.
The inspecting team has also mentioned in the inspection report that the unit is
situated at a distance of 300m. from habitation; Unit has installed ETP,
instruments for air pollution control; made proper arrangement for solid waste
management; and has also planted trees.
A copy of Memo No. 3058, dated
28.09.2022 and a copy of the report of the
committee dated 11.10.2022 is annexed and

marked as Annexure-1 & 1/1.

. That it is not out of place to mention here that the unit in question was
earlier inspected by the State Board on 25.06.2022, when the unit was
found operational but was violating the consent conditions. Accordingly,
Direction for Closure’ was issued by the State PCB vide its memo no. 2532,
dated 03.08.2022, in compliance to which the unit was found closed on the

day of joint inspection.
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A copy of the ‘Direction for Closure’
dated 03.08.2022 is annexed and marked

as Annexure-2.

6. That I have read the contents of the report and have understood the same.

Sd-/
DEPONENT
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A copy of the ‘Direction for Closure’
dated 03.08.2022 is annexed and marked

as Annexure-2.

6. That I have read the contents of the report and have understood the same.

/
DEPONENT

C Q. cHANDRA sl-:lcﬁ'ﬂ—-> :
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Annexure-2 10

REGISTERED
BIHAR BIHAR STATE POLLUTION CONTROL BOARD
--.__-_-:__.._—_-,-,-:-____“.__‘____—— Parivesh Bhawan
‘\“j N.S-B/2, Industrial Area, Patliputra, Patna- 800 010
EPABx&ﬂﬁlZ-ZZGl250/2262255.an&0612~2261050
E-mail-msbspcb-bih@gov.in, Website http://bspcb.bihar. gov.in
Ref. No.:- Patna, dated:-
From

To

Dr. Ashok Kumar Ghosh,
Chairman.

Sri Vinod Kumar (Proprietor),
M/S jai Maa Bhawani Rice Mill,
At- Ward No. 05, Garhpura,
P.o.- Parora, P.S.- Chhorahi O.P.,
Dist- Begusarai- 848204.

(Site:- Vill + P.O.- Karnpur, Dist- Supaul-852130.)

Direction for Closure under section 31A of the Air (Prevention and control of

Pollution) Act, 1981.

. WHEREAS, CTO was granted vide this office letter

. WHEREAS, your unit was inspected by the offi

- WHEREAS, the following consent conditions are not being complied

. WHEREAS, the State Government of Bihar has declared the entire State of

Bihar as ‘air pollution control area’ in exercise of powers conferred on it under
section 19 of the Air (Prevention and Control of Pollution) Act, 1981
(hereinafter referred to as the ‘air act’).

WHEREAS, you were required to obtain previous ‘Consent- to- Establish’
(hereinafter referred to as CTE) and ‘Consent- to- Operate’ (hereinafter referred
to as CTO) from the State Board under section 21 of the Air (Prevention and

control of Pollution) Act, 1981 (hereinafter referred to as ‘Air act’) before

establishing and operating your rice mill.

. WHEREAS, you had submitted online application no. 3036818, dated

04.10.2019 for CTO (Consent- to- Operate),

no. 737, dated
13.12.2019, which is valid upto five years from date of issue with standard

conditions.

cials of the Board and it was
found that you are not complying with all the conditions as prov1ded 31 CXRC).

e |

with :-

(i)  Effluent Treatment Plant is not operating. Untreated effluent is being
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(1)  Fly ash is being deposited along the roadsides and in the fields, which is
causing air pollution.

(iii) You have not done tree plantation;

(iv) Environmental statement not being submitted for each financial year.
7. WHEREAS, for the above reasons, you were served with a Proposed Closure

Direction by this Board, vide letter no. 1290, dated 25.04.2022, had given an
opportunity to file your objection.

WHEREAS, you failed to reply a proposed Closure Direction to the Board.
WHEREAS, establishment and operation of your unit, without complying with
the CTO conditions is detrimental to environment and further non-conformity

with the statutory norms attracts penal provisions under the Air Act
respectively.

I, therefore, in exercise of power conferred by Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981, direct you to :

Close and stop operation of your rice mill with immediate effect.
AND
IN DEFAULT THEREOF, the Board will be constrained to file complaint
under the relevant provisions of the Air (Prevention and Control of Pollution)

Act, 1981, with other actions under other suitable provisions of the
Environment (Protection) Act, 1986.

Sd/-
(Ashok Kumar Ghosh)
Chairman
Memo no.:- Patna, Dated:

Copy to: The District Magistrate, &0 PHULwith the request to ensure that the rice
mill is closed.

Sd/- \
(Ashok Kumar Ghosh) .'
M Chairman ‘
€mo no.:- S, % Patna, Dated:
Copy to: 253 027&1 2 |
®

) The Regional Ofﬁcer,R’. rnegfor information and necessary action.
(ii) The Legal Cell, Patna for records.
(iii)

Sri Neeraj Kumar Sinha, Assistant Programmer, IT Cell, BSPCB, to upload
on website.

(Ashok Kuma?ér/hos

ChainPan

22—
)
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